
 

Central Administrative Tribunal 

Principal Bench, New Delhi 

 

OA No. 807/2019 

 

New Delhi this the 09th day of April, 2019 

 

Hon’ble Sh. Pradeep Kumar, Member (A) 

   

   Rahul Kumar,  

   S/o late Sh. Rabir Prasad 

   Age 20 years 

             R/o B-4/59, BGF, 

    Phase – IV, Aya Nagar, 

    New Delhi.                                             ... Applicant  

(By Advocate : Sh. Hem C Vashist Anuj Aggarwal 

 

Versus 

1. The DGM (HR) 

Mahanagar Telephone Nigam Ltd. 

CGO Complex, Lodhi Road, 

New Delhi-110003. 

2. Ministry of Communication 

Through its Secretary 

20, Sanchar Bhawan, 

Ashoka Road, 

New Delhi-110001                            ...Respondents 

 

         ORDER (ORAL) 

 

 

   The applicant’s father was working as a sales man in a canteen 

of MTNL and he unfortunately died on 15.04.2017 due to illness while 

he was 56 years of age.   The deceased employee has left behind his 

widow, two daughters  and one son namely the instant applicant.   

2. The applicant had applied to MTNL for considering his case for 

compassionate appointment.   MTNL vide letter dated 19.12.2018 

have advised as under :- 
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 “उऩमयकु्त विषम ऩय आऩके ऩत्र सॊ० शयन्म 
 

ददन ॊक शून्म के सन्दब ु भें सूचित ककम   ज त  है कक दयूसॊि य ऺेत्र भें 
अत्मचधक् तेजी से फदर ि के क यण भह नगय टेरीपोन ननगभ लरलभटेड भें 
स्ट प की सॊख्म  अचधक हैं। स्ट प कभ कयन े के लरए कई फ य स्िैच्छिक 

सेि ननिनृत मोजन  र ई गई, च्जसभें फहयत से अचधक रयमो  एिॊ कभिु रयमों न े 

सेि ननिनृत री।  स थ ही भह नगय टेरीपोन ननगभ लरलभटेड की 192 िीॊ फोड ु

भीदटॊग, ददन ॊक 16.02.2004  के ननणमु नयस य सबी तयह की बनतमुों ऩय योक 

रग ईं गई है, लसि ए कय ि  ऺेत्रो के जह ॉ कय शर ऩेशिेयों द्ि य  प्रफधन होन  है। 

 

 अतः स्ि० श्री यणिीय कय भ य के ऩयत्र श्री य हयर कय भ य की अनयकॊ ऩ  के आध य 

ऩय ननमयच्क्त ऩय किरह र विि य नहीॊ किया ज  सकत ।” 

 

   

 The applicant is aggrieved that MTNL has not taken a decision 

sympathetically and he has been left in penury. 

3. Matter has been heard at admission stage.   

4. The compassionate ground appointment is not a vested right.  It is 

only a policy for benevolent consideration which is to be extended by 

the department to take care of immediate needs of bereaved family 

and to avoid conditions of penury being faced by such a family.   

 In the instant case, in view of the financial stressful situation being 

faced by MTNL, they had decided vide Resolution dated 16.02.2004 that 

they will not appoint anybody on compassionate ground appointment 

for the time being. 

5. The scheme for compassionate ground appointment cannot be a 

replacement for unemployment situation being faced by applicant.   It is 

noted that applicant’s mother is in receipt of family pension at the rate of 
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Rs. 11200/- PM during 16.4.2017 to 16.2.2024 and Rs 9000/- PM thereafter.  In 

addition, DA is also admissible. 

6.  When MTNL is facing survival issues, the Tribunal does not find any 

fault with the decision of not considering any one for compassionate 

appointment which was communicated on 19.12.2018.   Accordingly, the 

OA is dismissed being devoid of merits.  No orders as to costs.     

7. It is noted from MTNL letter Dt. 18.10.2017 that applicant’s name is 

registered at Sl.No. 2017/44 by MTNL for compassionate appointments.  The 

respondents shall, therefore, consider the case of the applicant if and 

when the MTNL decides to consider such requests in future as per rules 

existing at that time.  

                                                                        

                                                                             (Pradeep Kumar) 

                                                                                 Member (A) 
sarita 

 

 


